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V. NAI,LASENAPATTry
Member(Technical)

Present

ATTENDENCE.CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANry LAW TRIBUNAL ON 14, 1 1.2017

( J. qL,
1T A"Qr.)r^ R. y.l"^l'

ORDER

CP No.1125/I&BPNCLT/MB/MA[V2017

For this Petitioner Counsel has sought several adioumments to exPlain as to how the

claim made in this case fall within the ambitofthe financial debt as defined under Section 5(8)

of the Insolvency and Bankruptcy Code,2016, this Bench hereby PeremPtorily directs the

Petitioner to explain as to how this claim will fallwithin the ambit of the financial debt, failing

which this petition will be dismissed.
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